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 (3)  A  copy  of  the
 Tax  (Registration  and  Turnover)
 (Amendment)  Rules,  972  (Hindi

 and  English  versions)  published  in
 Notification  No.  GSR.  239  in
 Gazette  of  India  dated  the  30th  Sep-
 tember,  1972,  under  sub-section  (a)
 of  section  3  of  the  Central  Sales
 Tax  Act.  1956,  [Placed  in  Library.
 See  No,  LT-3782/72}].

 Central  Sales

 (4)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  59  of  the  Cus-
 toins  Act,  962:—

 a)  GSR  33  published  in
 Gazette  of  India  dated  the  360
 Septembe:.  ‘1972  together  with  an
 explanatory  memorandum.

 (Qu)  G.S.R  453(E)  and  454(E)
 published  in  Gazette  of  India  dated
 the  28th  October,  972  together
 with  an  explanatory  memorandum.

 (iii)  S.O,  3739  published  in
 Gazette  of  India  dated  the  4th  Nov-
 ember,  392  together  with  an  ex-
 planatory  memorandum.

 (iv)  GS.R,  457(E)  published  in
 Gazette  of  India  dated  the  2nd
 November,  1972  together  with  an
 erplanatory  memorandum.

 (०)  557  ‘1871  published  =m
 Gazette  of  India  dated  the  4th  Nov-
 ember,  972  together  with  an  ex-
 planntory  memorandum  =  [Pluced
 an  Library  Sec  No,  LT-376/72]

 (5)  A  copy  each  of  the  folowing
 Notification.  (Hindi  and  Enyi  4h  ver-
 sions)  under  section  5  of  the  Finanre
 (No.  2)  Act,  97l:—

 di)  GSR.  2044  publie'ed  in
 Gazette  of  India  dated  ‘he  26th
 August,  1972,

 (ii)  GSR.  406(E)  published  =  in
 Gazette  of  India  dated  ॥  lth
 September,  1972,
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 (iii)  The  Inland  Air  Travel  Tax
 (Amendment)  Rules,  1972,  pub-
 lished  in  Notification  No.  G.S.R.  442
 (E)  in  Gazette  of  India  dated  the
 3th  October,  1972.  [Placed  im
 Library.  See  No.  LT-3783/72.]

 (6)  A  copy  each  of  the  folowing
 Notifications  (Hindi  and  Englisn  ver-
 sions)  issued  under  the  Central  Ex-
 cise  Rules,  944:—

 Gi)  GSR  418(E)  publisned  in
 Gazette  of  India  dated  the  28th
 September,  972  tovether  with
 an  explanatory  memorandum.

 ai)  GSR.  4I9(E)  pubhshed  in
 Gazvtte  of  India  dated  the  28th  Sep-
 tember,  972  together  with  an  ex-
 planatory  memorandum.

 (iii)  G.SR.  429(E)  published  in
 Gazette  of  India  dated  the  6th  Octo-
 ber,  972  together  with  an  explana-
 tory  memorandum.

 (iv)  G.S.R.  284  published  in
 Gazette  of  India  dated  the  7th  Octo-

 ber,  1992  together  with  an  explana-
 tory  memorandum

 (v)  GS.R.  1321  published  in
 Gazette  of  India  dated  the  14th
 October,  972  together  with  an
 explanatory  memorandum,

 (vi)  G.S.R.  378  published  in
 Gazette  of  India  dated  the  4th  Nov-
 ember,  ‘1972.  [Placed  in  Library.
 See  No.  LT-3780/72].

 NOTIFICATIONS  UNDER  MONO-
 POLIES  AND  RESTRICTIVE  TRADE

 PRACTICES  ACT

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  COMPANY
 AFFAIRS  (SHRI  BEDABRATA
 BARUA):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  67  of  the  Monopolies  and  Res-
 trictive  Trade  Practices  Act,  i969:—
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 {SHRI  BEDABRATA  BARUA|
 @)  The  Monopolies  and  Restuic-

 tive  Trade  Practices  (Classifica-
 tion  of  goods)  Amendment  Rules,
 1972,  pubhshed  m  Notification  No
 GSR  _  008  in  Gazette  of  India
 dated  the  9th  August,  972

 (a)  GSR.  009  =pubhshed  un
 Guzette  of  India  dated  the  9th
 August,  3972  containing  vovligen-
 dum  to  Notification  No  GSR  748
 duced  the  777  June,  ‘1972.  [Pliced

 Tibrary  See  No  LT-3779/72]
 A  copv  of  Notification  No

 443(E)  (Hind:  and  Enghsn
 version.)  published  in  Gazette  ct
 India  dated  the  l8th  October,  1972,
 under  sub-section  (3)  of  section  637
 of  the  Compames  Act  956  [Placed
 ut  Library  See  No  LT-3778/72j

 ्

 AnNuat  Repors  oF  Juir  CORPORATION
 or  Inpra,  Lr,  1971-72

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  I  beg  to
 lay  on  the  Table  a  copy  of  the  Annual
 Report  of  the  Jute  Corporation  of
 India  Limited  Calentta,  for  the
 year  97l-72  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon,  undei  sub-section  (l)  of  sec
 tion  6l9A  of  the  Companies  Act,  ‘1976,
 (Placed  in  Library  See  No  VT-37767

 72}

 STATEMENTS  SHOWING  ACTION  TAKEN  BY
 GovT  ON  ASSURANCFS  FTC,  GIVEN  BY
 MINISTERS  DURING  LOK  SaBHA  SEDSSIONS

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  B  SHAN-
 KARANAND):  I  beg  to  lay  cn  the
 Table  the  following  statements  snow-
 ing  the  ‘aetion  taken  by  Government
 on  yarious  assurances,  promiseq  and
 undertakings  given  by  the  Ministers
 during  the  various  sessions  of  Lok
 Sabha.

 Fourth  Lok  Sabha
 {i}  Statement  No.  XXVI-—Sixth

 Sexsion,  1968.
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 Rajya  Sabha

 (2)  Statement  No.  XKV-—Seventh
 Sussion,  29¢9.

 (3)  Statement  No.  XXIV—Ejghfh
 Session  ,  1969.

 (4)  Statement  No  XXII—Nineth
 Session,  1969.

 (5)  Statement  No  XXV—Tenth
 Session  970

 (6)  Stalemeni  No  XVJl—Eleventh
 Session,  1970.

 (7)  Staulement  No  XV—Twelfth
 Session,  1१70

 Fifth  Lok  Subha

 (8)  Statement  No  VIll-A—First
 Session,  1971.

 (9)  Statement  No  XVI~—  Second
 Session,  1971,

 0)  Statement  Nou  Vill  —Third
 Session  972

 ((2)  Statement  No  ViI—Fourth
 Session,  ‘1972,
 Session,  972

 (l2)  Statement  No  Vil—Fourth
 Session,  1972.

 (3)  Statement  No,  I-  Fifth  Session,
 ‘1972.

 [Placed  Library  See  No  LT-3784/
 72).

 2  55  hrs,

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY  Sur  I  have  to  report
 the  following  messages  received  from
 the  Secretary  of  Rayya  Sabha:

 2)  “In  accordance  with  the  pro-
 visions  of  rule  27  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  fhe  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sitting
 held  on  the  22nd  November,  1972,
 agreed  without  any  amendment  to
 the  Limestqne  and  Dolomite  Mines
 Labour  Welfare  Fund  Bill,  1972,


